IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

> \ﬁ_}\/
' AT HYDERABAD

ORIGINAL APPLICATION NO.1202 of 1996

DATE OF ORDER: 24th November} 1998

BETWEEN:
P.KRISHNA MURTHY : .» APPLICANT
AND

The Deputy Chief Electrical Engineer,
Gauge Conversion,

South Central Railway, :
Secunderabad. .. RESPDNDENT

COUNSEL FCOR THE APPLICANT: Mr.V.V.S.SATYANARAYANA

COUNSEL FOR THE RESPONDENT: Mr.C.V.MALLA REDDY,ADDL.CGSC

CORAM:

HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

HON'BLE SHRI B.S.JAI PARAMESHWAR, Member (Judl.)

JUDGEMENT

{ORAL ORDER PER HON'BLE SHRI R.RANGARAJAN,
: MEMBER (ADMN.)

None for the applicant. Heard Mr.C.V.Malla

Reddy, learned standing counsel for the respondents.

2. The applicant herein' is CMR Khalasi "whg was
terminated by-the impugned Office Order No.4 Dy.CEE/GC/-

SC/96 dated 25.7.96 (Annexure A-II at page 10 to the QA).

2. His case was also dealt ﬁith, in the 0A
/M —
No.1197/96 which was disposed of today. The orderAgiJen in
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OA 1197/96 holds good in the present case also.

The OA is disposed of. No order

(B.S. JAT PARAMESHWAR) a% '

MEW

7sSn

DATED: 24th November, 1998
Dictated in the open court.

as to costs.
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